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Applicant ( S ) 

( 	Versus L 	L 	 Respondent 

Ottice note as t 
Sr. No I Date 	 Orders 	 action (if any ) 

taken on order 
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24.1.9E Despite several opportunities 
provided to the applicant to remove ti- 

defects in the application, no steps 

have been taken to rectify t he same ,Sj 

sufficient time and chances hcve been 

given in this case, there is no furthe 

scope for extension of tine • T1* 
application,j5, therefore, djsmjssed. 
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